
m THE CENTRAL AOfilN ISTR AT WE TRIBUNAL
PRINCIPAL BENCH? NE'J DELHI

O.A. 1622/94
(\p'A

By Delhi this the 4th day of 3uly 1995 \
/

Hon'ble Shri j.P^Sharma, !*lembsr(3}

1 . Pyare Lai
S/o S.hri Sukh Ram,
Sactier-I, Quarter No.628
R.KePuram, .
Maw Delhi.

2, Wrs, Kaushalya Deuij
y/o Shrim Pyare Lai,
Sector-I, Quarter No. 628,
R.K.Puram,
Ney Delhi ....Applicants

(By Aduceata? Shri Ashis'n Kglia)
vERs ua

Union of India

Through

1. Director of Estates,
flinistrv of Urban Dsvelopmsnt,
Nirman Bhsvan,
Ney Delhi

2, The Addl. Fledlcal Supdt.
(Estates),
Safdarjung Hospital,
New Delhi-11 0 016.

.,, ,R®spond.ents

(By. Advocate Sh. C.Hari Shanker;

ORDER (O-ral)

Hon'ble Shri j.P.Sharma. F!embBr(3}

Ths husband applicant Mq-1, uas employed as a

store ks8per in Safdarjung Hospital and considered by tha

ninisterisl category of staff. The ministerial category

of staff is entitled for allotment of accommodation from

general peol. The husband super-annuated on 31-1-94 and

he yes alloted a quarter in Sector-1, R.K.Puram, Quarter Nc.628
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Applicant No» 2 Kaushalya Devi is legally uedded

uifa of applicant No-I^ three years left to super-annuats (\J'̂ •
\

and is uorking in the Safdarjung Hospital^ in Group 'C

that post said to be of non-ministerial category. It is

understood that Applicant No-2 uas sharing accommodatloB

with her husband since marriage and not claiming the HRA

as otherwisa due to her and also not claimed and allotment

of another accommodation under Rules. After retirement

of her husband she applied for rsgularisation of the aforesaid

quarter. By the memo dated 29-7-94, administr-at ion allousd

the claim on the ground•that the aforesaio Quarter can not

be reguierised as the same is not covered under the rules®.,

Aggrieved by the same present applioation has baen filed

praying for ths relief that the aforssairi order be quashed

with ths direction to the respondents to regularise the

quarter Sactor-I, 628 R®K®Puram, New Delhi,

2. The respondents contested the application and

put objection to the fact that under the administrativs

instructions uhich are in-vogue, the; applicant No-2 the

wife is not aligibls for regulsrisation of the aforesaid

quarter as she is not entitled to any allotnwnt regulari sation

of the qeneral pool accommodation bslonging to non-ministerial

category of staff of Safdarjung Hospital,

3. The applicant has filed the rejoindsr. Respondent.:

also filscf flA 495/95 praying that the Annexurs of tiis aforffssic'

MA be taken on .record. However, there is no such Annexuce

annexed to this f-A. MA, thsrEfore, misconcsived and is

rejected.

4. After hearing for considerable long time the

point in issue is yhsther ths applicant No-2 uho has shared

accommodation to the knowledge of ths respondents with the

applicant Nd-1 can be ignored totally on the ba.sis of belonQ-ing

to non-ministerial category of staff for regularisation of the

quarter. The respondents have instructions on ths record,

OM No, 12035 dated 12-10-90, uhsrsby if the beneficiary
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of regularisation is the Central Gowt. 'employees buV-is not

entitled for general pool sccommodation then he can be

considered for the separate pool also. In that event- one

pooled accommodation way be spared either for the general

pool or for the pool to ujhich the bsneficiary bslongs.

5. ah» Hsri Shanksr empatheticaliy pointed out that,

the relief in this application is restricteo tc regularisation

of ths ssiits premises yhich were allottsd to apoli-Cant ho""s »

the husband who belonged to ministerial category^

6^ In siich a sitijation and not considering merits ^

e» the application* is disposed of with the direction that

the applicant shell maks a reprasentatian to the respcndents

once again to provide eligible type of premises yhich can be

prcruidsd to the non-ministerial category or .shall make 3

represgntatian that the premises in question be r£gulari<='ed

and declared as baionging t.n non-ministeriai cate-gory and

in view thereof the respondents may take one pooled accommodat

of the Safdarjung Hospital or of any otter category to quit

the issue maintaining ths figure of general pool acccmmodatlon

as well as pooled accommodation as standing before. There is

no order of ejectment against ths applicant. Till the repre

sentation is disposed cf the wife applicant Nc-2, Respondent

shell not .evict the applicant fi«e from the premises except

under process of lay. The applicant's representation shall be

disposed of by the respondents within three months from the

date the same is received by the respondents. No order

as to Costs»

(3,P3HARP!A )
ih£!18tR(3}
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